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THE FOREIGNERS LAWS ’AMENDMENT) ACT 1957 i

No. 11 OF 1957

K [2nd April, 1957]

An Act further'to amend the Foreigners Act; 1946, and
- the Registration of Foreigners Act, 1939.

BE it enacted by Parliament in the E1ghth Year of the Repubhc
_ of India as follows: —

: 1. (1) This Act may be called the Foreigners Laws (Amendment) sm,,t title
ACt 1957, 3 and come

S LT P R TV ‘mencemen: ’s

2) 1t shall be deemed to have come into force on the 19th day
~of January, 1957. o
srof 1946, ~ 2. In the Foreigners Act, 1946 (hereinafter referred to as the amendment
. Forelgners Act), in section 2, for clause (a), the followmg clause of section 2,

»shall be subsututed namely —

‘ (a,) “fore1gner means.a person who is not a citizen of !
Indxa, ' ‘ ‘

3. In sect1on 3 of the Foreigners Act,— ‘ ) _ Amendment
' ' ~ ‘ of section 3.

() in sub-section (2), the brackets, letter and words “(g)
shall be arrested and detained or confined;” shall be omitted;

(b) in sub-seetibnb (3), for the words, brackets and letters

clause (f) or clause (g)”, the words, brackets and letter “or - ‘
clause (f)” shall be substituted.
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Insertion of
new sgction

Common-
wealth coun-
. - tries and- .
other persons
{rom appli-
cation of *Act
in certain
cases. '

Y '

Améendment
of section 4,

Anmendment

section I0O.
Amendment.

, shall be inserted, namely—

“,that all ot any of the prov1s1ons of this A _
thereunder shall not apply,: or shall apply only in such cireum--
. stances or with such exceptions or modifications or-subject to

~citizens of - - .

Omission' of

Foreigners Laws (Améndmem) [acr 1x

4, After section 3 of the Forelgners Act, the followmg section

MgAL (1). The. Central Government ‘may, by order, declare .

~such condltlons as may be specified in the order, to or in relation

to—

(a) the c1tlzens of any such Commonwealth country as
may be €0 spe01ﬁed or . »

(b) any. other 1nd1v1dua1 forelgner or class or descrip-
tlon of forelgner

(2) A copy of every urder made under this section shall be

' pleced on the table of both Houses of Parliament as soon as may

'be after it is: made.”
5. In section- 4 of the Fore1gners Act,—
' (a) sub-section (I) shall be omitted;

(b) for sub-sectlons (3) and “4), the followmg sub—sectlons -

shall be substituted, namely:—

“(3) No person shall—

(a) knOngly assist a pefson on- parole to: escape
from the place set apart for his residence or knowmgly
harbour any such person, or

(b) give.a person on parole any assistance Wlthr
intent thereby to prevent, hinder or- interfere with the
apprehension of such person.

(4) The Central Government may, by order,~ provide

for regulating access to, and the conduct of persons in, -

places where persons on parole are resfrlcted,‘ and for pro-

hibiting or regulating the despatch or conveyance from out-

- side such places to or for such persons thereln of such arti-
~ cles as may be prescmbed ”

6. In section 5 of the Foreigners Act in sub section (5), the word "

of section 5 “Royal” shall be omitted.

4. Section 10 of the- Forelgners Act shall be omltted

8. In the. Registration of Foreigners Act, 1939, in sectlon 2, for 6 of 1939.
of section 2 ¢lause (a), the following clause shall be substltuted namely —

‘(a) “forelgner” means a person who is not a c1tlzen of

Indm. .
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9 (1) The Forelgners Laws (Amendment) Ordmance, 1957, is Repesl snd
hereby repealed - o e saving.

obwi ‘such. 1 epeal anythxng,{i.ﬁfdo‘ne; q ,;.any actlon’ ", s
e exermse of any powers conferred by or.under the said

: -Ordmance shall be deemed to have been done or taken in the exer-
- cise of the powers conferred by or under this Act as if this Act were

in force on the date on Whlch such thmg was done or actlon was
. taken. .



